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O R D E R 

 
01.10.2019  Learned Counsel for the Appellant submits that the Bank 

of Baroda is the sole ‘Financial Creditor’ and the Appellant intends to settle 

the claim.   

However, as the Appeal is barred by limitation having been filed beyond 

15 days of the prescribed period of 30 days for Appeal under Section 61(2) of 

the Insolvency and Bankruptcy Code, 2016 (for short the ‘I&B Code’), this 

Appellate Tribunal has no jurisdiction to interfere with the impugned order 

dated 16th July, 2019.  However, this order will not come in the way of the 

Appellant to move before the Adjudicating Authority under Section 12A of 

the I&B Code.  The Appeal is dismissed with the aforesaid observations. 
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